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IN__THE CENTRAL _ ADMINISTRATIVE  TRIBUNAL

AALAHRBAD  ap0ITIONAL BENCH,  LUCKNOW.

Reglotration No.

MAHABIR CHAKARVERTI & OTHERS .. APPLICANTS
VERSUS '
UNION OF INDIA AND OTHERS .. RESPONDENTS
INDEX
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NTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD
ADDITIONAL BENCH, LUCKNOU.

MAKABIR CHKARVERTI & OTHERS vosse APPLICANTS
VERSUS

UNION OF INDIA & OTHERS vess RESPONDENTS

APPLICATION FOR PERMISSION 10 FILE JOINT PETITION

That the applicents above named respectfully

submite o8 under -

1. That above a1}l applicants zalated to Rellway

Depaztment and alseo selscted in one panel.

2. That the applicants have sama cause of action

ans same reiief, hence opplicsnts want te filo joint

applicatisn bofore Hon'ble Tribunal,

it is prayes that ysur hensur may kindly be

allowed the permission for filing joint petition in

forr e,

Duted : «4=1938, COUNSEL FOR APPLICANTS.

interest of justice,

Mahabriz Chake bty
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TRISUNALS ACY, 1985

- for uweo io Tribunol's offico

Doto of filing

oF

Dato of rocoipt by post

flegiotration o,

aignoture
Registror

I THE LCENTRAL ADAIRISTRATIVE TRIBUNAL
ACDITIONAL BENCH AT LUCKNBW,

l/ .
"\

1) Rchobiz Chekravortd, 3/o K.6, Chokrovorti.

2) fehosh Supsnand, 5/ Pommanond
3) Umsp Shonkor Gupto, 5/c L.l.Gupto.
4) Suchir Kunor, $/o Babu tal

5) Rem Kriohna, 5/9 Btij Kishor,

8) Gopal Ji shormc, $/0 Bosudov Shomo,

6‘!!‘!‘#3'
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< }f ~7) Uma Singh Ppl, S/o Arjun Singh, |
* 8) Suchil Kumar Nigom, S/o Molika Pds Nigem,

g) Bodrioh Kumar Richre, S/o Sri G.P, Miohro.

10) Arun Kunor Vomma, $/o0 Sri Krishan,
11) Roj Kumar Shukla, S/o Horxi Rom
Shukla,

i gt o s R =T = T ¢

12) Satya Narain, $/o0 Har Har Shoh
13) akhilesh Singh, S/6 Sursj Dov Singh
14) Norendro Noth Vorma, $/o Sidhnoth Vormo

"4S) Sont Rem, S$/o Jagonnath

.
& SR e

j _;{ ’%_ ' 15) Hanumom Prasad Toweri, S/o $.P, towari.

% 17) Dhormondro Kumarvﬁigam,ss/o 8haguti

;Q j;, . Prpaed Nigan,

k 18) Arun Kumaz Shukln.AS/n Jogdish Praoad,
19)'Dou1 Prosand Sﬁarmaf(S/o 8grj9 Ptnsod,

. 3 ~ 20) Subol Dos Roi, S/o Shyom Dos Rtﬁ.

i 21) Khurshiod Anuar; $/0 Mirzo Kodir Beg,

’ o 22) Bhowoni Dim, S/o Boiju.

ﬁ * 23) Remaoh Presod Yodav, S/o Dhani Rem

Py

Yodaov,
24) Doyo Sogar, $/0 8rij Lol .
| ' 2S) Narosh Kumar Sharma, S$/o Rodhe Shyanm

26) Umar Ahmad, S/oc Oobir Alil

[ |  2?) Rojiv Trivodi, $/o Ashwoni Kumaor
| 28) 88l Krichoa Pol, 5/o Suraj Boli
'28) Horish Chandre, S/o Amrit Lol.

30) Umo Kont Towari, $/o0 J.P. towori.
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31) Harindor Jeot Singh; S/o Sukhwont Singh.
32) Mllen Oorkor, $/o0 K.Sorkar,
33) Rom Kumor Rishro, S§/0 fMom Rom,
34) Dinoch Kumar, S/0 Gajraj Singh,
35) Joi Shonkar Shorms, S/o Aom Lol..
36) Kepoor Ehand, $/0 Maju Lal,
37) Pﬂtﬁanand, s/o énm Singh
38) Anil Kumar Pel, $/o Chouhary Lal
38) Prndaép Kumar Choule, $/0 Rem Chandra
Chowl a. ' '
40) Mohd, Solim, $/c Abdul Hemid,
_ 4%1) Guru Boksh Singh, S$/o Preetom Singh,
42) Bosont Lol, SIO-Buhu Lol.
43) Brijesh Chond, $/o Choda Lol
44) pyoroy Lol, $/o0 Chote Lol
45) Abhok, S$/o Lolle
| _ ~ Al A
46) Rpjendra Kumasfﬁgjo Shyam Sundor
47) Roju Gupts, S/0 Rocho Shyam Guptao,
48) Sheel Kumar, S/o Bichasbhar Dsg,
- 48) Z.Ahmad, $/0 Z,Husain,
50) Shyamol Dutte, §/o 'x,sa._outtai_»
$1) Sochichidonond; $/0 Snader:Sharma..\
' 52) Dilip Kumar Singh, $/0 Kodar Singh,
53) Moden Lol Yadovw, S5/0 Monumon Prasad,
§4) Vijei Kumer Miohrs, 3/o Brij‘ﬂohnn.
55) Arvind Kumar, 3/0 Shotondro Noroin,

56) Norondro Kumaer Yerms, $/oc Rem Nath,

.- M M’rn,é/% M)ﬂ/{{/iyéd”'@ '
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57) Tzilochoan Singh, $/o Fohan Singh
$8) Umo Shonker Yodow, S/o S.R.Yodaov
58) Roma Sufol Mourys, $/o Peyaro Lol
60) Anish aAhmad, S/o0 Mushir Khan

6%) nhongoo Lol, 5/c Ravi Do pui‘.,\

s T L
jL 62) Ashok Kumnz, $/0 Rem 3#&&9"5
:\i’ ¢
' 63) Shiv Mongal Prosad, §/0 Sukhol Roo
L A c
84} Gourl, M&eﬁ:ﬁ. Sﬁeﬁi@sr&)z“w *
65) Promod Kumar Srivantous
68) Aohok Kumoar Towari, §f/o Taj Noroin Towari
A
A 67) Aojesh Kumar Aupsthi, S/c Ayuchyo Poobod Aupothi
68) vir Protep Singh, S/o Dingsh Protop Singh
Y ,
83) Krishno Kont Srivaotovs, S$/e Acmosh Shonkor
N Srivostava,

70) Nahosh Kumor Shormo, 5/0 Shiv Ron Shormo.
71) Taufiq Ahmod, S/o Mohd, Sofig.

72) Koema} Kunor, 5/0 Hariohchond,

73} uUmconh 8Sovy §/0 Bangoli Sov,

74) Horottem Lol Shogswo, S/o0 Scngom Lol.

75) fiohd, Shuah Cicwai, $/0 Mohd, Idrio

76) Rbdul Kholig, 5/o Abdul Sckur,

77) Bosuden, 5/o Kemol Kuaor,

_ 78) Bol EBhodra, 5/oc Kunj Bihozd.

ma
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79) Rckooh 8ingh, 3/e Gury Choron Siangh
80) nishor Khan, 8/0 Abdul Rojid Khon,

81) Subhosh Chondro Schu, 3/0 Indra Lsl,

A1l Applicants goloctes in pencl
post of Cosucl Khalosi in tho ofPfico
of Assistont Poroonnol Officor (W)
Caorringe & Wpgon Uotkohep, N, RAly.,
Alceabngh, Lucknow, nov present
Resicentiol Addreso :~ /o Sr! Paroo
hath Singh, Advecote, Bleck E~3086,
Rojajipurem {olony, Lucknow,

sasssaessAppliconts

VERSUS

1« Union of Indla through Gonazgl flanager, N, Rly.

Bozods House, Now Delnd,

Z» Oye Chiof ficchanlcol Enginesr (W), Corrioge

& Wogon Workohop, H.81y, Al anbogh, Lucknow,

3. The Aosiotont Poroonnel Offficor Juw} Corriogo

& Wogon Workohop, BeRly., Alcmbagh, Lucknow,

LR B BN T I gﬂgpﬁﬁﬂsur

DETAILS OFAAPPLICAZION »

1. Porticulors of tho ovdor agoinst

which opplication ig nndo e
i) Ordor No. LRP Mo, 20951/88

e

ceo?
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i1) Dote 8,9.88
iii) Possod by / Ltoroship Supromo Court
| { of Incio,

;

2. Juricdiction of ths Tgibtunsl tw

The applicants decloro that the subjoct mottor
of tho order gguinst which thoy went rodrcooal
is within the juriosdlction of the Tribunol.

3. Limitation :w

Tho opplicants furthor doclares that the
opplicotion is within the 1imitotion
prescrived in Section 21 of tho Acninistrativo
Tridbunsl Act, 1985,

4, Focts of the capbo &=

4,

Thot by woy of the inostant gpplicotion the
cpplicants gock to chollenge the illogs) ond
oebitrory oction of the rzosponconto in colling
upan the condidotes for the pest of Kholaolo
vide lettaer dated 5,.5,85 nnd thezooftor,
Clondestinly holding tho solection and doc)larin
tho panol of cuccossful candldotes wido iottor
dated 12,9,1886, depriving the sppliconto of
thelr rights of being appelntod ogoinst the ooic

post. Tho action of tho respondonts fo highly

orbitrary
discriminotory bosides boiag 11logal cng/ whiche

'ia
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to the représentation madeby the applicants to them
in the light of observations of the Lordship

Supreme Court of India-.

4. ‘»'..’Iuriséictiﬂbn of the Tribunals
The applicants declare t!‘mt the subject matter
of the oxder against which they want redressal
is within the jurisdiction -cf the Tribunale

Se Limitations
The applicants further declareg that. the
ap\pli\catlon ls within the limitation prescribed
in Section 21 of the Adninistrative Tribunal
Act, 1985. | |

6+ Facts of the case:

Hwl That ky say Q:E the instant appilcantion the
applicants, seek to challenge the illegal and
arbitrary action of the respondents in calling
upon the canai&ates for the pest of Khalasis vide
letter dated fnfn&é aﬁ& ?hexeafte’r, clan&.estinl?
holding the selection and declaring the panel
of successful candidates vide letter dated
12«9, 1986, depriving the applicants of their
rights of being a@pointed against the sald post.
'i'hé action of the respondents is highly discriminatory

besides being fllegal and arbitrary , whichhag

g L%Méwz ko ué&’/‘/%. |
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6a2

6=d

jeopar&i sed the future of the applicants along-

with the other similarly situvated candicates.

That the applicartions were invited for formation

of a panel of Casual Labour Khalasis vide letter

dated August 19, 1983 issued Ly the Resgpondent noe2e

That as the applicants were keeping all the

requisite qualifications and were fully eligible

in terms of the aforesaid letter dated 19.3.1983,

they were called upon to appear im person

pefore a duly cogstituted Selection Committee

for intexview. The said Selection Committee

havmgr founé the applicants mafri-tﬁxious recommended
their names to be appointed. %s&®m-£ly a panel
of mcc_essful candidates to be appointed agsinst
the said post was dgciared vide 1etger dated 22nd
May 1984 under the signatures of the respondent |

Nno«3e

That while the applicants were awiting for an

‘order of appointment, they shocked vto know

that the afcrepaid panel of candidates dated’
22.5.84 v&svcancelled vide order dated 3.1.1985

igsued by the Respondent no. 2 without disclosing

-any rhyme and reasone.

Matabiz o4, ﬂwimf?



Bubh,

That tho oaid'paqnal has concollod
uithout'giuing\oaportunityi -In April
1988vaboét_108 aersons woro sppointod
on the post of Rogular Khd&asi. At

tho timo of appointment the saBid 100

' persons, tho nome of thc oll opplicanto

could not conoider yet the cpplioonto

- ofo onfitled their oppointomont, - Tho

oéid 100 persons were oppointoe shen
the cpaciai loove oppool is ponding
beforc Hon'ble Suprcmo Court, According

to law the said 100 ﬁazsons woro gppointod

vrongly, The Specisl Apposl is admittod

on 2B8th Morch 1988 and said Special

 Appool io decidod on 8,9,1988, in thio

circumstantces the oaid 100 poersoens ¢oro

wrongly appointed and soveral ronrosentnf
tions woro mado‘by'the oppliconts but
cpplicants could not given opportunity,
The ocovorol represeﬂtationa'oro givon by
the/ potitionors>5ut rogpondonts could
not pay any honour to the roprosontationg

mode by tho appliconts in tho light of tho

obgervations of tho Horblo Suprome Court

of India,

b Mahakin ébhﬂ%&&zdéaﬁfgy
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6~5 That it was to the utter surprise of the
applicants that simltaneously on the same date
of canéellation of the said panel i.e. 3.1.85,
the regpondent no.2 issued another notification
inviting applications to .empanel 127 candidatesg

to £11il up the vacancies of Khalasgige

66 That being aggrieved éy the canceilation of the
panel dated 22.5.198¢ and inviting the aprlications
vide notification dated 3:1.1985, the app_licants
Sarva sri Mohd. Ashfaqg and Jai Shanker Sharma
filed a writ petition no. 590 of 1985 at Hi,gh.
Court, Lucknow Bench, which®Q§ pending . The above
applicants have also filed an application l:zg;fb;e
this Hcmf ble Tribunal being case no. :‘GO of 1986.

v

The :ﬁéondents having receiving tie notices of

s -

th,é case postponed the intervidw , which was
/',/’ /
/ scheduled to be held fro:gé/z/z-'l.mes to 3.8.1985

vide letter dated 22.741985.
{ rd

//
A

) .

6«7 - That in the medntime the Administrative

/ Tribunal’ g Act 1985 cameinto force and
consequently, the Hon'ble High Court ceaged

s its povers 't;o entertain the matter and the

pending cages stood trangferred to thisg

Vbt Chagey hoites
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Admihistrative Tribunal by virtue of Section

29 of the Administrative Tribunal Act, 1985.

That suddenly in the mean time the resgpondent
no+2 issued a fresh notification Gated 5.5.1985
illegally and arbitrarily imviting applicantions
to fom the panel of Khalagis in Carriége and

Wagon Vorkshop in the scale.of Bse 196=232.

That being aggrieved of the aforesaid notification
dated 5.5.1986 the petitioners of the aforesaid
Writ Petition no. 590 of 1985 moved an

application for pxn staying the selection and
appointment cf the Khalasis in pursuance of

the said,nogification, but as the Hon'’ble High
Court was not competent to exercise the powers
with regard to service matter of the Union
Govemment, the application coﬁld net be
entertained and is lying pending to be transferxred

£o the Administrative Tribunale

That the petitioners of the said writ petition
also made & representation to the oppositesparty
nos2 endorsing a! copy of the same to the

General Manager, N.Railway requesting that the

Mahaker ¢ [MI/C&ZJ@/V(%
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applicants, who have alreadybeen selected and
émpanelled be given appointment first and then
the other panel may be formed and appointment
be made. The applicants further pleaded that
they were entitled for the'preﬁerential treatment
cn the principles of 'First erﬁipanelled First

appointed.’'

That it would not be out of place %o

fnentie%: here that a Counter Afficdavit has

been filed in the above noted writ petition -
on behalf of the Respondents before the Hon'ble
High Court of Judicature at Aliahabad,

Lucknow Bench, Lucknow in which it has been
stated that the pangl of the Casual

Khalasig was formed as usual_ on 22+5.84,

but in view of the ban on £8ling of the
vacancies as notified by the Railway Board
vide their letter N3. E(G)84/RC 2-1, dated
'1503.1984 the selected candidates of the

panel including the petitioners could not be
engaged as Casual EaboursAo iIn the meantime
girectives vere §lso received from the

Railway Board vide letter dated 7.6,1984

’ /VLV h{"‘!ﬂq M’IKLK{)/LJD cw/b/y
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that the strength of the Cagsual Labours as
existing on 1.1.1984 should be f£rozen and

that this strength of Casual Labours be
absorbed in regular service againgst vacancies
arising f£rom time to time. In view of these
instructions of the Railvay Board dated

| 7.6.1984 a panel of the Casual Khalasis as
declared on 22o5~1984_became irregular which

vas subsequently cancelleds

That even if the resgpondents are going to make
regular appointment on the post'of Khalasise

the candidates who have been empanelled having
_been duly selected by the Regpondents are
entitled to be reguiarised first before a

person , vho has not empanelled so far. The
letter dated May 22, 1984 issued by the
Opposite party nos3 as contained the versions
obviously reveals that the empanelled candidates
have got a right for regular absoxption against
the vacancies of the Khalasgis éfﬁer being
screened by the Screening ébmmittee on completion
.of 120 days cont?nuous service as a Casual Labour.

. g .
Had the panel of the selected candidates dated

Peatiabie ko borty
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22051984 was implemented and the candidates
were given appointment, all the candidates
would have become eligible to be regularised

on the said post. The applicants who were

looking for the appointment as they stood

empanelled vide letter dated 22.5.1984 f£all into
surprise vhen after about eifht months the

said panel was declared as cancelled. In the
meantime various applicantsg became cver age

and now they have no cthe'r altemative for their
livelihiood if théy are not given appointment on

the post of Khalasiss

That it'is pertinent to mention here that

in the mean time the Regpondents clandestingly
interviewed +the candidates anGé thereafter
suddenly made a panel datdd 12.2,1986 and are
trying to give them appointment illegally

with a view to leoparxdise the future of the
applicants- The regpondernts have played with the
future of the applicants in such a callus manner

and thereby they have thrown them into dark.

- That the matter of the appointment of the applicants

on the post of Khalasis is subjudiced and the

Matabiz g//;wkiéﬁc,,;éy’fy .
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:<\ ~/2. | Regpondents cannot make appointment against
the post of Khalasis unlesg and untill the
matter is finally decided by the competent
Courte This action of the Regpondent is not
only arbitrary but is also illegal and

unwarranted. ,

6+15 That the civil rights accrued in favour of
;}l the applicants after being empanelled to be
appointed and the said Tight cannot be abriged
43 or taken away without affording proper and
reasnnahle.opportunities to the applicants
and the candidates empanelled. The écticn
7 ) " of the respondents has seriously infringed
the doctrine of natural justice, vhich has
- vitiated the entire activities of the
~ Regpondents right £rom 3+1.1985. ¥he applicants

were entitled for an opportunity before the

- panel dated 22.5.1984 is cancelied.

6=16 That it is not the case of the Regpondents
that the vacancies are not lying with them
ut they are technically proceeding in most
a:bitrary‘and illegal manner depriving the
applicants of their right to be appointed. All
i

Phabie  chedaeborky
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the applicants are fully eligibile ;nd have
been duly selected by the Respondents and as
such they are entitled to be appointed against
the vacancies of Khalasis.

6-17 That the action of the Respondents is tenta-
mounting to victimisation and unfair labour
practice as on the one hand they are not giving

"the‘appointment to a duly selected and eligible
candidate , whiie on the other hand they are
inviting applications for £illing thé said
postss The Respondents have smatched the
source of livelihood of the applicants particularly

when gome of them have become over age.

6~18 That the respondents have got no reasonable
| basis to form a fresh panel and then make
appointment on the post of Khalasis from that
pbnel ignoring-the pang; of the candidates
who havé already been selected, empanelled
and who axé fully eligible to be appointed.
Thig action of the Réspondents is neither
based on any intelligible differentia nor
it has pot any nfxus with the object'sought

to be achievede. f

/)L¢¢Va£452 (Zﬁm%567:é¢%aé§7
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That the foregoing facts have already been disclosed
in the joint case no+206 of 1987 before this

Hon' k;le Tribunal, which has been pleased to digmiss
the same through a commoh jut?gemaat passed in
Registration (0.A) No.500 of 1986 Hohd. Asfaq and
others relying in Subhash Chanfer Marwgha's Caso
(A.X.R+ 1973 B.C. 2216) filed by the Regpondents.

in fhat very judgement the I'chfble Tribunal hag
observed that the applicants were only selected

for the post of Casual Khalasig and if there werc no
posts they couldnot say that they should have been
congidered for absorption against regular vacancieg
and that there was mnythingillegal ox dnxeasonable
in the orders of the requndents cancelling the

notification and the panel.

That the applicants appmaéhed the Hon'ble Supreme
Court of India against the order / Judgement 26.11.87
passed by this Hon'ble Tribunal requesting that

vhen the applicants were kept on.the panel list for
appointment as Khalasis, the posts we;fe of casual

nature for recruitment and the said posts were in fact

- changed by the Respondents for fillingthe same in regula

Capacity.Thus the postsof Khalasis just formation of

Mepabir (hakochorty
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8,9.88 granted by tho Hon'ble Supromo Court
of Indio, butr tho rospondenis did not pay

any hood to the griovoncos of tho opplicaonto,

=23, That in those hard doys tho oppliconts hovoe
bocome ovor ngo ond thoy aro facing sovorol
fomilisr oo woll o2 fineociol difficultion
to food hinpolf osoo fomily ond o8 such thoy
- J}W oro of nouhoro to stand upon thelr foot ond
PR thoir futuro is totaolly full of dorknase,

4«28, That tho reopondonts did not poy any gogord

o

to the ordor of tho Hon'tlo Supreme Coutrt of

India for consioceration of tho opplicants oa
» tho poets of rogulor Khaelsgis, vhich hovo only
2 beean chonged in thelir status, but asro oxisting
sinco their placemont of npoes on tho ponol 1is

~d’ , ond thoy gro fully oligiblo to bo considoroed,
N A truo copy of the yreprosontation dsted 5,1.89

alonguith prder datod 8.9,88 granted by tho

Hon'blo Supreme Court of India is boing filed

herowith oo Aomexure No, 1 ond 2 to thic
coplicostien for king perusal of this Hon'blo

Tribunal,

5. Grounds for rolief with lugsl provisiono :

Plffl_jﬂl,,éﬁ@%%zzb 1) SECAUSE, tho roopondonts caonnot mako o frosh

0020
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panol ond give cppointnont to tho
candidates on tho poot of Khgolosio
unless and untill the ponol which hoo
ol roody boon formod, is not

gxheustsd,

{ii) SECAUSBE, thp candidates who havo boon
o | rmpanolled aro ontitled to bo cppointod

first in proforonco to the candidotoo

-

who hove boon omancllod suboegquontly.

{31i3) BECAUSE, tho mottor of cancollotion
4 ( of tho ponel doted 22,5.,18B4 isn
alrecdy subjudices ond unless and
untill the nntteor is not finelly
gocided the sppointment on tho poot

of Khnlsoios connot bo made,

(iv) BECAUSE, in casc the cppointaent
on tho oaid post of Khalaoio o

made, tho vatoncios which

P2ﬂ4%ffﬁifzfgéf9gé“;b&Tfééf | sosnell
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v)

| vi)

vii®)

viii)

1)

X o \ g
. W

are presently lying vamt s!aall becone fulfillod

- and the casq of the applioanw wii} beconio

Enfi'mmmus Sn a.e much afs m:m R4 txm caca is 29%

f\

docided in favour af ‘t.lze applicaﬂ%a cn 't-he ‘bas!.a
of obaervatiana of the ﬁon‘bjta mfem Oaur% |

BEGES& t&ze ‘mapanaeata canmt wem ‘the
already mzmtea candidates £ro

on the regular ;;osta of »
cbaaﬂ‘atiannf of thé -Em’hle ’Supmma Gourt of Indss.

BECAUSE, thsm 3.3 no orﬂer er &stmcti.ona fron

Railway Bnazﬁ mich haa prwemeﬁ tho Ra@ondwﬁa |
£mm maklng tha rer'ular appointmema of tha ”
applican‘tys ® tﬁm kaam alrea«iy been mpmenea

havsng bean m& meymor&am and aligible for the
post.

BEGA@SE,' ‘the ac%ian of ttza mspanﬁema is himy
discr&mmamm 3.1163&1 ané marranted Onco the
applioanta hava bean tmm& filly eligidie and |
mer&‘tmma o fhmy arc ol codliled o be given

rogular apwinm@ﬁm

BECAUSE, tho msyanémto have “floutsd tho orderny/
Qbsewatians 04‘: the ﬂan'ble &nyme Gourt of Indin

uithozrk azry mymzs anﬁ reason w.&h an ulterior notivo,

BECAUSE, the varims apaueanta vho were dvly
aelaete& anﬂ e&npanened wem awai‘h:ing for thelr

appaimmenta uiﬂzaut applying fﬁr the job anwhega olag




)

et 22
undor tho impression that thoy hovo Loen
ampaﬁ&llad engd now they hove bocomo pver ngo
ond thup bocome $11epidlo to oook ong

Govoznoont job in ether depoariments,

8} BOCAUSE, tho rcoopondonts connot mowo ot thoir
suwootwell in oppointing thoir voll wishors

ignoring the fundsmental gighta of tho rpplicond
g

v} BECAUSE, the rospendgoents have cloprly
infringed the obaszvatons modo by the Hon'blo
Suprome Court of Indio in fto ordor datod
8459.88 (A~1) by uway of not considoring tho
teprosontostion sont by tho nppiic:snts contoinod

0 Annexuro nNo, 2o

6, Details of the remodios oxhoustod @

Apnliconts olonguwith 181 peorssno woro
duly oolocted and mapuonelied to be appointod
to tho post of Casunl Kholosi wide lottor dotoes
Poy 22, 1884, which wos subssguently cencollod
without any rhyme or teeson vice order datod 35,1, 158¢
and siruldanocously on the samo dato 127 pooto of
Khelasio wors advertiocd to ko recruited aganinst
w hich o Weit potiiion Ho. 590 of 1985 wos filod
sofozo the Hon'blo High Couxt, Luckaou 8onch, Lucknot
Conoeguontly, the onid frosh rocruitocnt was postpong
-d, Nov ogein the roupondonts sado regulsr coloction
for tne popt of Khalosin by way of chenging tho
conditions for rocruitment ond on such doclarod o
ponol of pucconoful condloatos vido ito lottor datad
12.9,1986 ignoring the gpplicants, Though thoy woro
iogally coclarod to bo oppointed through o panel,

coes 23
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which hoos olrondy preparoed sgainst the sono

oxisting vacancies, whichin foct have beon

changed into rogular oppointacnts gs Khalasio

intentionally by the respondonts only for tho

purpocos to doprive tho opplicants for gotting

thoir logel sppointmonts, The respondents did not

pay ony honour to tho reprosontation made by tho

opplicants to then in the light of oboarvationo

of tho Lordaship Supreme Court of Indio,.

7. Matters oot previcusly filod or poncding with

8.“

Rolief fio. 1

ony othoer court 2-

The oppliconte hao proviously filod on
aaglieatian.ahich'wns finally docided by tho
Supreme Lourt, The judgnont of oroor of
Supreme Court is onnoxeds oo Anncexuro Noet

ta the anplicstion,
Reliofs cought 3w

In view of tho facts mentionad in para 6

abovoe tho aoplicants prps for tho following —

rolicfaie

To poss agppropriato ordors dizect1n§ tho
Respondonis io mzke the agpointmantgof ho
appliconts on tho post of regular K%égit:ia
from the panel of the condidates dotod
k??.ﬁ,?ﬁ&é.on the basis of oboorvations latd

coun by the Hon'blo Supreme Court of Indls in

~ it9 order dotod B,8,88 (A=1} reloxing tho bar

ee 26



- s  a28,
/ o of sgo in tholr appoinimenis in the Interost of

ye o _ justico,

Reliof No, 2
To pass such any other spproprists order which

is found just and proper in the circunstoncos

of the cose,

Rolief No, 3
To allow the amplicotion with costs,

bR
8, Intorim ordor, if prayod for @
Ponding fingl decision on tho application tho
applicants sock fssus of tho following intorim

order ge
Yo pass oppropricte ovders for asppointing the
\ eppllicants of tho impugned ponol dated 22,5.84
47‘V7) o8 reogular Kholssis with fnmedicte offoct ond
otay the pppointmant orders, which are mondo
after the cboorvatiens 5f tho Hon'ble Supgemo
~3 ' Court (A=1) cont ts tho Respondonts in tho
- - intorest of jusiico, -

18, XX

11. Porticulars of Bask Droft/Postal Orxder in
rerpect of the gpplicoation fos,
t.humber of Indian Postal Order - S2 838006
Zoliane of the issuing Post 0ffico-G.P.0. Lucknow
3.0ato of lusue of Postol Order « 3,4,1989,
Ge Post Office ot which payablo -

12. List of enclooures : fis por Index,
4 VERIFICATION
. ; I, (1)Mahobir Chokravarti, 5/0 K.H., Chokravopti
MM/ﬂJ”Z"Z e | 5"‘% aged obout 23 yoars. Az LU A 4o
- ol

{2) mohosh Gugnoni, 5/o Pormonond, ogod

e i"&al\esi‘ a«n'nom‘
about 31 yoars,

s 25



(3)

(4)

()

(6)

(7

(8)

(9)

(10)Rogn Kumar Vorma, S/o Sri Krichon,

- 20~

Umo Shonkor Gupta, S5/o L.N,Gupta, L{Mf}‘”“’l‘b{ '

aged obout 23 youuo.

Sudhir Kumor, S/o Bobu Lal, Sudivhkumal

oged about 35 years,

Rom Krishna, S/o 8rij Kishar, @:@z{'ﬂ]’

oged obout 30 yooro.

Gopal Ji Shommaz, $/o Bacudev Shormao, ;ﬁmﬁﬁﬂp‘

0ged sbout 30 yanrcs,

Uma Singh Pal, S.o Arjun Singh oged abeuf&ﬁlﬁ'ﬁc’m

30 yoors. - -

Suchil Kumar Nigem, S/o Kalliks Pd, ﬂignm@&lg;lzcﬁbwé

agod obout 31 yooes, 4 fg)m.
Bodrish Kumar Mishra, S§/0 G.P, Riors, of : g
&

ogod about 33 yeors, SNREPIR gy

oged cbout 33 yoors, TN a%

(11)Raj Kumer Shukls, $/c Hari Rom Shukls, o .
) kls, 8/ hukloy J1) @311 25

uged obout 31 yoors,

(12)Sotya Nerain, $/o Harl Her Shoh, €1c¢Y N4IUY) 1y

sged sbout 32 yoara.

, N N-
(13)akhilooh Singh, S/c Surej Dov Singh, &TQamQT@\:%

[Meha by C/lnﬂz’mﬁ@ "C%@

ogod sbout 30 yooro,



(14)
(15)
‘15)
(€7)
(¢8)
(¥9)
(20)
(21)
(22)
(23)
(24)
(25)

(286)

(27)

(28)

(23)

28
Narendra ﬂuth Verms, $/0 Sidhnoth Vern;n/
aged sbout 35 yoors, ﬁ?‘éic-ﬁ/% <1711

Sont Rom S$/o Jagamathw

ogod about 3% .yaax's-.

Ha:w@:aa Prasad rwau; s/o S.P./Tgu_a_z_'_i

oged obout 35 ysorso, "4/? DY taldara
Ohormendro Kumat Nigom, 5/o0 Bhoguti Prasaed
Nigom, oged about 30 yoars. %%WW
Arun Kumor Shukla, S/o Jogdish anﬁi?)’\?ogt;\’?[
Agod obout 30 *yqo:s, \?3%,/

Dov Prosad Sharma S$/o Sarju Prmad}%g}‘—,%{ﬁs’;

ogod about 30 yoars, .
%,_ Ty ™Y

'Subol Das Rol, 8/0 Shyem Doo ﬁ'ci.e% A

Agad nbdut 30 yoors, —
e A
Khuﬁhid Ama:& $/0 Mirzo Kodir Bog,JR%

Dgod obout 30 ’yhcrs.

-Bhowani Din 8/¢ Bofju | 952‘;ar'$24

ogod about 30 yoors. P LIS TS
Remosh Pracsd Yodov, $/o Dhani mcdav
ogod about 33 yoaors, O

Doys Segor, $/o Brij Lﬁ&éafz;§£;§#ﬁﬁ§L?

oged obout 32 yosro,

Norosh Kumar §ha:ma, $/o0 Racha Shyam gﬁﬁzréﬁiaéﬁé
0god sbout 32 yocars, | '
Umar Ahmad, S/o Subir Ali :§§{Z~¢%:§3?}

0god sbout 33 yaors;

Rejiv Trivodi, $/o Aohuani Kumer &Tj‘fzf%\%?.%

cged obout 33 years.

Bol Krishon Pal, §/o Suraj Solinkl ‘M/V/f‘”g
sged about 30 years,

Horish Chondezs, $/o Amrit La1¥7g7t72:;(22§

ogod about 33 yoorse

N ethehir ci!{,,d&,dﬂiéy o N
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- (30)

(31)

(32)

(33)

- (38)

(35)

(36)

(37)

(38)

| (39)

(40)
(41)
(42)

(43)

Umog Kont Towori, $/o 3.P, Towari,
2a7oma” M

Horindor Jeot Singh, $/c Sukhwant Siagh

nged nbout 33 yoors, f—/ahwo(ﬁ/x %ﬂf
,QJ\,
fMilan Sarkar, $/o K.Sarkor \NQ@N %"

ogod obout 33 years,

aged about 33 years,

Rom Kumar Miohra, $/0 Mom RWQTF)—\HK’? %)

agod obout 33 yooro,

, , ' 'S
Dinesh Kumar, $/o Gojraj Singh C\\Zi\-’-""“&”’ ¢

ogod about 33 yoars,

Jei Shonker Shorma, S/o Ram Lol m{%’

agod about 35 yocars,

Kapoor Chaond $/o Manu Lol

b A

sgoed about 30 yoors.

Pormanond, 5/0 Ram Singh _tqt?ﬁ:i%;
ngod aobaut 32 yoars,

Anil Kumar Pol, $/o Chouhary Lol 3,,?270,; @’t/(‘ﬁc/
agod sbout 33 yoars, |

Prodeop Kumar Chawla,$/c Rom Chandr

'/\7,\“ d‘ﬂ AL
oged ahout 30 yoars,

}mbhd;. Salim, S/o Ahcml Hamid, Q‘\G)Wd\" S(\D)Jb’b

agod about 30 yoars,

Guru Bokoh Singh, $/0 Prootom angh, DJ)E»:: 3)2%2

agod about 30 yonrs, %

. -—
Bri jesh Chond, S5/o Cheda Lsl éé};]-&\'/(’“z

8asant Lel, S/c Babu Lal,

0ged about 30 yoars,

aged about 30 vears,

ﬂ?ﬂ%}(ﬁ«/é{}( CNoghie b V’{j/ | ve 28
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(44) Pyaroy Lol, $/o Chote Lol
ogod about 31 yeors.

(45) Achok, $/0 Lollo

ngod about 31 yoars,

- {46) Rajendro Kumar Gepis _- Slo 3;;/3%

ogud about 32 years. f(\‘/

(47) Raju Gupta, $/o Rucho Shyom Gupto 2"—%‘ ;tz “

agod obout 33 ycurs.

(48) Shool Eumar:}, 5/c 8ichombhar Dao gz%'u\ @MQ@Y\E

ngod obout 33 years.
. ( r
(48) Zahmads 5/0 Z. Juosin Z/ﬂ\n/wwej
‘ 0god sbout 30 ycorn.
Knm” A
(50) Shyamaitﬂutta, $/o K,P,Dutta, 70
agod obout 30 yoors,
{51) Szzdwichs.dannnd, 8/0 Sunder Sharmn, @%ﬂ@‘%fﬁ

vgsed about 30 yss:sg

\

s, Etla

4.0 q:_-
(52) Dilip Kumar Singh, $/0 Keder Singh IZ@iG PMU-
cgod abeut 31 yeors, _
(53) madon Lol Yadav, 8/9 Honumar Prasad X N Ei
LG
agod sbout 30 yespro,

(54) Vijai Kumar Mishra, $/e Brij Mohan
oged about 30 yoars, 0&"“‘ "t 3’”'(%

(55) Arving Kumar , $/o Sctondra ﬁurningj{zc/&f;@il(

ogod about 30 yoars,

(SE) Narondra Kumar Verms, §/o0 Rom NathNW/K,Wa

Vveymg
aged about 33 yeaoro,

(57) Trilochan Singh, $/o Mohan Singh \K‘\&Ud\%\n\(\\%
agod ahout 30 years. _
(58) Uma Shanker Yadaw, S/o 5.R. Ysdav 3%*9%'1%

agud obout 30yecors.

) (59) Rom Sufol Mourya, s/o Poyary La@w@%/ﬂ/

oged about 30 yoars,

(60) Anish Ahmag, S5/c Mushir Khen %7/l b 2 &mt

ogad obout 30 yoors.

Y

(61) f*!nzéo Lel, 5/0 Ravi Ogps Pal MW
og

obout 30 yoors,

.39
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(62)
(63)

(64)
(85)
(66)
(69)
(680
(88)
(70)
(71)
(72)
(73)
(74)
(75)
(76)
(77)
(78)
(79)
(80)

(81)

o (yﬁ |
-39- - :

pAchok Kumar, $3/o0 RorAusSoDy
oaged about 30 ycars, 37:2%_; @tK »@A

shiv Rongal Prasad, $/c Sukhoi Ram E&?{\ﬂ“

b t 30yoarse,
agadaou yea L

Goori S@ S/o WS’*‘M Ié'-'«ﬁ-'\\élv-f-*
oagodabout 30 yooaro, é"@,w Cr—

Pramod Kumar Srivaostove, S/o %,,u,, m&kwg; &H\,(
oged obout 30 yOnESs,

aphok Kumar Towari, $/o0 Toj ﬂurazn Toword, ]?Jz//ﬁ

oged obout 30 yooaro. %M % 7

Rojesh Kumar Awosthi, $/o0 Ayucdhya P(:Wp
ugnd osbout 30 yoors. & Vs

Vir ?:uta;: singh, S/o Dinosh Prataﬁm L
N

aged gbout 30 yoors.

e
Krishaa Kont Srivastova,.S$/o Romesh Shonkar >

\C.A;:T &&*

Mohesh Bumar Sharmon, S/o Shiv Ram %a%m@\ﬁ

ngod about 30 ycars,

Srivastovo, egad'abeut 38 years.

Touflq Ahmod, S/o Mohd. ﬁnfiq 577a§%¥;£§733T@§

agod about 30 yoors,

Kamol Kumar, 8/c Herishehond  Ohat Ok o MT
agod obout 30 years, (3’

Umosh Sov, S/o Bangall Sav ?:’};24 ag
aged obout 30 yearo,

Narottom Lal Sharma, S$/¢ Songamisl Iz
0god about 30 yoeazs, (=T C" - 4

Mohd. Shoh Gicwai, S/0 Monds Tdris PMghel Chandpua:

agod obout 30 yoars,

. =\
Abdul Khaliq, §/0 Abdul Sskur ;@m
i {

0god about 30 yoars,

Bosudoo, S/o Kemal Kumar a‘:ﬂ%ﬁ
N

aged obout 30 yoars, :

Bol Bhadra, $/c Kunj Bihari, QT NE

aged about 30 YOOors. .

Rokosh Singh, S/o Guru Cheran Siagh,"ﬁ‘ e

oged about 30 years.

Nistiar Khen, S/o AbSul Majid Khan, A/ygay Kham
aged obout 30 y=zaorsg.

‘Subhaoh Chondra Sahu; $/o0 Indreo Lol, @«W‘\"‘%

nged about 33 yenrs,
.3@ :



Scloctod in panel dt, 22,5,84 rosidont of
/o Sri Parss Nath Singh, Advocato, Block
E-3086, Rojojipurem Colony, Lucknow co |
heroby ﬁexify trat the contents from 1 to
oroe true to my porgoonal knowledgo ond belic?

ond that I have not supprossod ony matoriol

Pacts, Mehekior Chpheahe s
, AL Cor¥
Lud‘no.we ' : gl/l"/' /"‘””‘M C\\,&A?/L.
Doted : —7|u\  ,1989, Aseoe b
C '

Signoturo 4o Applicent(s
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CENTRAL ADMINISTRATIVE Emmm\

ADDITIONAL BENCH,

23-A, Thornhill Road, Aliahabad-211C01

Registration No.

of 198¢

“i;l APPLICANT (s) 1008 cogednerene u- on sone Z:VY- ven e

b

C)L/ w*«k:h, P Y - SN

| RESPONDENT(S) e es svserrer ..L:),... e . DT, WCJRP‘*L::?:%«S D

000 .¢ae 000880 10000003005 080000004000 0010000000 § 00200 QU HOSISETLSIEE LS OO BL00 4001 VOHE LGOTI000 0000 0000 080+ 0008

Particulars to be examined

Endorsement as to result of Examination
1., T;?,the appeal competent ? 'ta/.b
2. -(a) Is the application in the prescribed form ? der)
(b) Is the application in paper book form ? r\a/b
I(c) Have six complete sets of the application j/\/\)
| been filed ? °© :
. 3. (?) Is the appeal in time ?

stime ?

3

(tg) If not, by how manydays it is beyond

(c) Has sufficient case for not making the —
. application in time, been filed ?
I

|
]

4. Has the document of authorisation,Vakalat- %
nama been filed ?

Is the application accompanied by B. D./Postal-
Order for Rs. 50/-

5.

6. Has the certified copy/copies of the order (s)

against which the application is made been %
filed ?

|
7. (a) Have the copies of the documents/relied

upon by the applicant and mentioned in %
the application, been filed ?

(b) Have the documents referred to in (a)

above duly attested by a Gazetted Officer %
and numberd accordingly ?




d (

Particulars to be Examined

Q
e

(c) Are the documents referred to in (a)
above neatly typed in double space ?

8. Has the index of documents been filed and
paging done properly ?

9. Have the chronological details of repres-
entation made and the outcome of such rep-
resentations been indicated in the application ?

10. Is the matter raised in the application pending
before any Court of law or any other Bench of
Tribunal ?

11.

Are the application/duplicate copy/spare cop-
ies signed ?

12.  Are extra copies of the application with Ann-
exures filed ?

(a) 'Identical with the origninal ?

(b) Defective ?
(c) Wanting in Annxures

.................. /Pages Nos....

13. Have file size envelopes bearing full add-
resses, of the respondents been filed ?

14. Are the given
addresses ?

-
{

addresses, the registered

15. Do the names of the parties stated in the

copies tally with those indicated in the appli-
cation ?

16. Are the translations certified to be frue or

supported by an Affidavit affirming that they
are frue ?

17. - Are the facts of the case mentioned in item
No. 6 of the applicatien ?

(a) Concise ?
(b) Under distinct heads ?
(c) Numbered' consectively ?

(d) Typed in double space on one side of the
paper ?

18. Have the particulars feor interim order prayed

for indicated with reasons ?

19. Whether all the remedies have been exhaused.

2 )

! .
Endorsement as to result of Examination

J

No
%
Fae

4
>

$79

Yo
Yo
s
Neo
N
No

b




5 S _ IN THE CENTRAL ADMINISTRATIVE TRIBUNAL \ _ =
b N - CIRCUIT BENCH,LUCKNDW = .. o : "
ki aQ iv . ’ - , 2 - . ‘l!l . W
Ry o CDAOER sHEET . T I B
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by : | ‘0A.84/89(L) - !
' % : _© REGIST.TI4N No, ..._:,.;.,{ of ‘1)98 . S

- ,

e

I
APPELLANT Mahabir Chakravarti & ors E
| F} AEPTICART e |
| . B . VERSUS » \
| o ' R
\ : DEFFNL,A NT . Union of India & ors j -
I : r’ESPDu"u* Nt _ N ""“_‘"”""’f"‘ N
drial - Brief Drdur, Nlontlonlng Refe“encc “ Hdu _Ycomplie'd' )
mbur ' , if Necessary - ‘\ with anddate
J‘F orderi . ‘ i : g : ‘| of compliance: ...
- JF‘d dat” ' i . s .
. L o . ' 4
k; i Hon . Mr. G.8 o S h arm a, J oM‘ ) \1
. }Y Hon' Mr. K.J. Reman, A.M., = .+
,.' M

~ - . [ ’
] ' >
!

Heard &hri p.N. Singh, leamed counsel for t e

applicants. The pmsent applicatlon is signed
by only one appllcant.

)

The learned counsel i
requests for and-i$ allowed one week's time

to get the applicatlon signed by other appll-
CantS.

Fut w this case on 19-5-88 for | .
admlss;o _ : ce @{L : .
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O.A. No. 84/89(L)

Hon' Mr. Justice K., Nath, V.C.
Hon' IV'LI:. KoJo Ranan‘ AoMo

- 3/7/89 This is an application for pemission by 81 persons ~
to join in this application. The relief sought
is in respect of a panel for appointment as Khalasis.
The allegation is that 41 the applicants had,f been
placed on a panel which ébbsequentlyuggncelled and
a fresh panel is not being framed. The applicants
have a camon grievance, and, therefore, are pemitted.
to join the application coklectively. Thus, those
who have not signed the application are pemitted
7 to sign the gpplication.

The learned counsel for the applicant is present,
The substance of the case is that the applicants: were
placed on a panel framed on 2-5-84 for appointment
on the post of regular Khalasis and although that
. panel was cancelled by same order of 3-1-85. The
Hon' ble Supreme Court in their order dated 8-9-88
Contained in Annexure-I to the application, while
- dismissing the SlFs, observed that the bar of age of
the persons empanelled would not be raised when a
- fresh panel is prepared. The applicants case is that
ever since then, the Opp.Ps. are not constituting any
panel at all) v@ith the result that the applicants
are not able to get any employmgnt; ‘

=
j§§; Issue notice to the Opp.Parties to show cause why
S ~the gpplication may not be admitted. In particular ‘
<§?5> they will indicate whether or not since after 8-9-88
they have fomed any panel and whether they have .
caﬁplied with the directions of Hon'ble Supreme Court
contained in Annexure-I. The case be listed for
admission hearing on_3/8/89.

A copy of this orcer may be delive}éd'to the learned
N counsel for the applicant within 24 hours to enable
b the applicants to serve a copy thereof upon the Opp.Ps.
2 and 3 for expeditious disposal of the controversy.
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Court No. 1,
CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD.
CIRQW IT BENCH AT LUCKNOW.

R

Registration (0.A.) No. 84 of 1989 (L)

Mahabir Chakravarti & 80 others coee Applicants.

Versus
Union of India & others coce Respondents.
TR
Hon'ble Justice K. Nath, V.C. NJ

Hon'ble K.J. Raman, A.M.

r

This application,under Section 19 of the Adminis-
trative Tribunals Act,1985, is for a direction to the
respondents to appoint the applicants on the post of

Khalasis from the panel of candidates framed on 22.5,19

on the pasis of observations laid down by the Hon'ble
Supreme Court ih\%ts order dated 8.9.1988 (Annexure 'A-1'
relaxing the bar'o%xég§<

2. In this case ®unter and rejoinder affidavits

have been exchanged. Sri P.N. 3inch for the applicant

and 5ri A. orivastava for the respondents appeared and

have addressed their contentions.

3. The dispute in this case is within a very limited
4 Admittedly on 22.,5,1384 a panel for recm itment

to the post of Khala§}¥was prepared which included the

names of the applicants. On 3.1,1985 that panel was
giving any
cancelled withoug/opportunity

before any one of the persons on the panel was given
appointment. The canceilation was challznged in O.A.
No.500 of 1986 and D.A. No.206 of 1987; both the cases
were dismissed.

5. In the 3.L.Ps, the matter figured before the

Hon'ble Supreme Court on 8.9.1988 egetlex and decided
‘L .



8. The learned counsel for the applicant urged that \

by the order (Annexure ‘l1'). The petitions were dismissed.
The Hon'ble Supreme Court, nevertheless, on the statement ~

of the Additional Solicitor General, directed that the

bar of age would not be raised against any of the

petitioners at the time of preparation of fresh panel

and that the concession would operatz in respect of two
consecutive advertisements for employment,

6. On 8.9.1989 the respondents issued an advertisemenj

annexed to the applicants' application dated 25.9.1989,
That advertisement contemplates preparation of a panel
for 150 vacant posts of Khalasi in the scale of ?s,750-940
7. The claim of the applicants is that all the

persons, who were included in the panel on 22,.,5.1984, may

be brought on the contemplated panel. This is not pos/sib»l:i
The preparation of panel is an independent activity>and
has to be done in accordance with the applicable rules,
criter%?u and instructions as may govern the formation

of a panel. The only relaxation in this regard is the

one specified by the Hon'ble Supreme Court in the judgmentj:

dated 8.9.1988 (Annexure 'l') viz. relaxation of age.

all the applicants are dependants or.sons .of the.sitting
employees of the Railways and that in accordanée with
P.3. 8904 of 16/19.10.1987 they ought to be brought on
the panel. The learned counsel for the respondents points
out that in the advertisement dated 8.9.1989 provision
has already been made for relaxation of the age. We also
not;ggﬂ'that in para 2 of this advertisement applications
have ke en invited specifically from that category of

persons wh%are sons or dependants of the working employees

" of the Railways. We do not think that any further direction

in this connection is regquired from this Tribunal.

N



9. There is no other point inwvolved in this case.

The petitiq3~§§5_§2§;§§ore, disposed-of. with the directiori)
= TR
that the respondents may proceed to form the panel in |

1

furtherence of the advertisement dated 8.9.1989 beréring

in mind the observations of the Hon'ble Supreme Court as

also the applicable provisions in respect of sons and
dependants of the working Railway employees. The interim
order is vacated.

A copy of this order may be given to the learned

counsel for the mrties within 24 hours.

) v [} )
/‘g I A=Y 45
=~ MuSMBER (A) . VICE-CHAIRMAN,
Dated: February 2, 1990.
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